143 Written Answers

Gii) <STARTM
(iv) TN
(v} G A IO
(v} I
(vi} TEmSU
(vii) I
(viii) =M
(ix) simE
(x) 9
(xi) s
(xii)
(xitiy AT

Tyt & sy ooAfes w¥g

1162, it difie= fiT g = oy o5
g qqH F FHW 01 76

(%) Ra & farer 391 & avy womfas Haie
l?;

(@) I8 & fFa- T 29 @ 78 wvg g
PR E

(M) UTFR TR I W F1 A B fog =
FEn AT ¥

ke st (o vg R TR : (F) @
# 195 39 % my Tefaw wEu

(@) 30 3T, 1996 F! feufd & FER, 38
g et ¥ o vl 9 Py
F A §13 P 2 A R € sremhET,
wiren, fadaam sl et | wa e/
wRaferen; i st Ry frest ¥ e fean
T & 4 A9 TR WEN F 1 sttt
B FA T FEAR R LN

() S 37 e e o o P
01 wadl FriE 5w @ )

Proposal for change of Partners
Operating Cellular Service

3163. SHRI SATISH AGARWAL: Will
the Minister of COMMUNICATIONS be
pleased to state:

[RAJYA SABHA]

to Questions 144

(a) whether any proposal has been received
by the Department of Telecommunications for
change of Indian and/or foreign partners/
promotors in respect of short-listed parties for
operating cellular services in the country;

(b)if so, the details thereof and decision
taken in this regard; and

(c) whether it is also a fact that such
change of partners was not permitted in the
original tender documents; if so, the rationale
of such deviation?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BENI PRASAD VERMA): (a)
Yes, Sir.

(b) The details are given in the enclosed
statement. (See below).

(c) The change in Indian/foreign partner's
equity holdings have been permitted as per the
tender document which provides as follows in
this regard:

"In order to provide flexibility to the
bidder company, it is clarified that changes in
share capital of the bidder company can be
made at any time after the effective date
subject to relevant laws on the subject and any
guidelines issued by SEBI or any statutary
authority. However, the share holdingof a
foreign promoter whose networth or
experience or both have been taken into
consideration for determining the eligibility of
the bidding company must continue to have a
share holding of not less than 10% for at least
3 years from the date of issue of license. As
for the Indian promoter, its shareholding shall
not go below 10% or the holding at the time of
bidding whichever is lower, in the first three
years."

In order to give further flexibility, the
change of foreign Partner(s) was allowed if
the new foreign partner(s) was found stronger
in networth and better in experience of
cellular network operation subject to no
objection from the old foreign partner(s) and
subsequent FIPB approval.

As regards to change of Indian partners),
the change was permitted if the new Indian
promoter company was a subsidiary company
(minimum 51% holding of the old Indian
promoter).



